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‘hig home State against his
Ministry and Congress (I), Now
3t  has been proved that the

the Congress has lost its majority; so,
the Ministry should not be allowed to
stay further a minute. Therefore, the
Ministry should be asked to step down
ang the NNDP group should pe invit.
ed to form th, Government, This is
my submission,

SHR[ CHITTA BASU (West Ben-
gal). Thig is the sort of condition As
we have experiencey earliér, the Con-
gress party would try to take advan-
tage of this situation to indulge in
horse-trading, Horse.trading has to
be stopped. 1 would like fo say that
the Governor and the President
should take action so that horse-trad-
ing business Is stopped and the de-
cency of parliamentary politicg is ve-
iaine.d_

MOTION FOR ELECTION TO THE
COIR BOARD

THE DEPUTY CHAIRMAYN. Before
we proceeqg to the ather special men-
tions, we shall take up one motion
which remainsg 10 pe adopted, Motion

for election fo the Coir Board, Mr.
Arunachalam,
THE WINISTER OF STATE IN

THE DEPARTMENT OF INDUSTRI-
AL DEVELOPMENT IN THE MINIS-

TRY OF INDUSTRY (SHRI M.
. ARUNACHALAM). Madam, I beg to
move -

“That in pursuance of clause (e)
of sub-section (3) of section 4 of the
Coir Industry Act, 1953 (45 of 1953),

read with rules 4(1y (&) ang S(1)
of the Coir Industry Rules, 1054,

this House do proceed to elect, in
such manner as the Chairman may
direct one member fom among the
members of the House to he 2
member of the Coir Board.”

The question was put and the
tion was adopted,
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Need to enact a Law for Compulsory
Registration of the exact time of the
birth of a Child

stadt Agarstar  (4w-fagfir)
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Reported move by General Rabuka
to forcibly convfert the ZEndian Na-
tionals in Fiji to Christianity

SHRI KRISHNA KUMAR BIRLA
(Rajasthan). Madam, the special men-
tion that 1 am going to make is con-
cerning certain atrocious steps that
are being considered by the Govern-
ment of Fiji 'A recent disclosure by
the ‘New York Times’ about the move
of General Rabuka, who seized power
in the South Pacific nation last year
in twg successive coups, trying io en-
force conversions of about three lakh
Indians who are Hindus and Muslims
to Christianity is very disturbing,
Under the neyw Constitution whien is
being drafled, Fiji will become a
Ghristian pation. Indians, according
to the 1986 census, constitute 48.2
per cent of the 7.14 lakh people of
Fiji. They are the largest community,
the ethnic Fijlans constiluting 46.4
per cent, the rest of the population
being other communities, In spite of
being the biggest community, the
Indians are being subjected to racial
discrimination ang distress, The prin.
cipal objection of General Rabukag who
is an ardent fundamentalist is that the
Indians are mot Christians. The
General has made repeated talks fo1
the conversion of Indians to Christia
nily, He said. “It will be a big chal
lenge for us to convert them {g Chris
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